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Mr. DepatJ..8peIll .. : When did you 
give notice of that? 

Sbri S. N. Chatarvedl: Here i!I a 
printed copy that has sent to me. Was 
the Bill re-introduced? 

Mr. DeputJ'-!lpeaker: You tabled it 
during the last session. So, it has 
lapsed. You should have tabled it 
again in this session. There i!I no 
amendment. 

The question is: 
"That Clauses 2 and 3 stand 

part of the Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the Bill. 

Mr. Deputy-Speaker: The question 
Is: 

''That Clause I, the Enacting 
Formula 8Ild the Long Title ltand 
part of the Bill." 

The motion wa, adopted. 

Clawe I, the Enacting Formula and 
(he Long Title were added to the Bill. 

Sbrl B. B. Bhapt: I move: 

''That the Bill be passed." 

Mr. Deputy-Speaker: The question 
Is: 

''That the Bill be passed." 

The motion was adopted. 

15.19 bra. 

RESOLUTION RE PROCLAMATION 
UNDER ARTICLE 356 OF THE 
CONSTITUTION IN RELATION 
TO THE STATE OF KERALA 

DIe MbIIster of State In the MIals-
tIT 01 Home Affalrll (8hrI Hallbl) : 
Mr. Deputy-Speaker, Sir, I beg to 
mOVe: 

"That this House approves the 
Proclamation issued by the Presi-
dent on the 10th September, 
1964, under article 356 of the 
Constitution in relation to the 
State of Kerala." 

Sir, I would not go into the earlier-
history of the State of Klerala earlier 
but would very briefiy mention the-
facts and circumstances which nece-
ssitated the issue of the Proclamation 
which is already beIore the HoUft. 
On 2nd September, 1964, two mem-
bers of the Congress Legislature 
Party, Shri K. M. GeorKe and 5hri 
R. Balkrishna Pillai, wrote to thll! Go-
vernor and presented a memorandum 
signed by 50 members of the CongreSl 
Legislature Party stating that they 
have los~ confidence in the leadership· 
of Shri Shankar, the Chief Minister 
aDd that they have withdrawn the 
support to the Ministry and that they 
wanted to function thereafter in a 
separate block in the Legislature. 
They had also informed the Spea-
ker of the Legislative ~mbly of 
Kerala for allotment of separat~ 

seats. On 3rd September, when the 
Legislative Assembly met, Shri P. K. 
Kunju, the loeader cJl the Samyukta 
Socialist Party mowd a motion of no-
confidence against the Ministry. The 
strength of the Assembly was 81 
follows. The strength of the Cong-
ress Party in the Assembly originally 
was 65 members. out of whom 15, 88 
I mentioned Ie8rlier, wanted to with-
draw their support and wanted to 
have a separate block in the Assem-
bly. The Communist (Right Wing) 
Party had 19, the Communist (Left 
Wing) Party had 9, the Samyukta 
Socialist Party 15, the Muslim League 
11. Independents 5, and RSP 1; and 
one seat was vacant; this comes to a 
total of 126, and including the Spea-
ker, the total is 127. 

When the motion of no-conftdence· 
was moved on the 3rd September, 
against th'CO Ministry there, the 15 
dissident Congressmen allo supported-
it. The motion was taken up for dis-
cussion on September 7th and 8th. 
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Following the discussion on those 
two days, when the motion on 
no-confidence was put to vote, it ob-
tained the support at 73 members; 50 
voted ag:linn it, and 2 independent 
members were absent ..... . 

The information that the motion of 
no-confidence had been voted upon 
and was carried was conveyed to the 
Governor by the Speaker on the 
same day. The Governor then invi-
ted the members of the Opposition 
groups, namely Shri P. K. Kunju, lea-
der of the SSP, Shri Ahmed Kurikkal, 
leader of the Muslim League, ShrI 
K. M. George, leader of the dissident 
Congressmen, Shri C. Achuta Menon, 
leader of thJe Communist Party (Right 
Wing) and Shri E. M. S. Namboodri-
pad, leader of the Communist IJeft 
Wing. Shri Namboodripad was out 
of station On that day and could 
not come. The Governor, how-
ever, met all the others sepa-
rately with a View to ascertai-
ning whether an alternative govern-
ment could be formed by any al them. 
But the leaders whom the Governor 
lDet said to thie Governor unequivo-
cally that they would not be in a 
position to form a Ministry either 
lingly or as a United Legislature 
Party under a single leader. I may, 
however, mention that 8hri Achuta 
Menon felt that it the SSP had joined 
them would have made an attempt 
to form a Government. But in view 
of what had been stated by the SSP 
leader, there was no possibility of 
any party having been in a position 
to form a government. Naturally, 
the position was that there was not 
any single party which could form a 
government. 'l'he Governor, having 
lltudied the entire situation and hav-
ing -come to the conclusion that no 
single party or un~ted Legislature 
Party under a single leader cOuld 
form a Government, had no alterna-
tive but to report to the PI1esident a 
political breakdown in the State of 
Kerala and to suggest the issue of a 
Presidential Proclamation. Accor-
dingly, under article 356, the procla-
mation which is already before the 
House. 'bas been iSllued. 

In coming to the House, I am ap- . 
proaching the House for the approval 
of the resolution as required under 
article 356 of the Constitution. It has 
to be approved by both the Houses 
within two months of the issue of the' 
Proclamation. 

The position, as it is, is rather un-
fortuna'1Je. But as it was not possible 
for any single party to form a go-
vernment, there was no alternative-
for the Governor except to advise 
the President to issue the Proclama-
tion. Accordingly, the Proclamation' 
has been issued, and I would appeal 
to the House to give its approval to 
the resolution. So, I move and r 
comment this resolution to the House. 

Mr. Deputy-Spaaker: Resolution 
moved: 

"That this House approves the 
Proclamation issued by the Presi-
dent on the 10th September, 1964, 
under article 356 of the Constitu-
tion In relation to the State of 
Kerala .... 

Shrl Warior (Triohur): One more 
Ministry has fallen. This is the eighth 
Congress Ministry which has faUen in 
Kerala. 

Shrl Namblar: One more feather 
on the cap' of the Congress Govern-
ment. 

Sbri Warior: It is a fitting retribu-
tion. Everybody knew that the 
Congress could not give a stable go-
vernm<!nt for Kerala. The only party 
which could have given a stable go-
vernment to Kerala was the Commu-
nist Party. But an unholy'combina-
tion gave as an offspring the last Mi-
nistry and now that has fallen as it 
ought to, because the people did not 
want it and it was imPOsed upon the 
people. It was imposed from above, 
and, therefore, the people from below 
pulled iit down. That was what hap-
pened. The reason was that the 
Congress hierarchy aDd the Congresa 
High Command did not want the 
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[Shri Warior] 
Communist Ministry there. The 
Communist Ministry alone was voted 
by the people to power in a constitu-
tional and democratic way and they 
functioned democratically and cons-
titutionally, whereas all the constitu-
tional methods tried by the other 
Opposition groups had failed. They 
~nt in 6 as 65 and they came out as 
65. Never before in the history of 
Kerala has such a thing happened, 
because all the others went inside 
with a majority but came oUit always 
with a minority. That has 
happc!ned in Kerala from 1952 
when the State's integration took 
place, that is, when Travancore and 
Cochin were integrated, and later on, 

-after 1960 also the same thin, has 
happened. 

It is only if we have a st81ble gov-
. emment in a State that We can 
attempt to solve the various pro-
blems that the State is facing. Dur-
ing the rule of the Congress Minis-
tries, on not a single oeeasion were 
they able to brin,g forward -a single 
piece of original legislation, througll-
out the history of Kerala. It was 
only the Communist Minfstry which 
had brought fiorward, to - its credit, 
three original legislations w,hieh had 

_ given the people abundant relief, and 
of course, to the enemies of the 
people muCh - harm and diftlculty. 
Hence the Congress High Command 
had to combine with and encourage 

.all the reactionary and vested in-
terests in the State under its wing 

,and fl.ght ,by unconstitutional and 
undemocrati~ me!lns. Anarchy was 
let loose, and chaos Was the order of 
the day and that was blessed by the 
High Command ftom Jantar Mantar. 
I do not -sav that ate Communist 
Ministry did not have its omissions 
end commissions; no doubt, they had. 
-In anv democratic -functioning of 
governent, that will happen. But 
there was no cause for action on the 
part of the authorities that be, in 
·the Centre, to intervene and pull 
down the Ministry and impose upon 
the J)eOple a set-up which was not 
liked or wanted by them. When 

recently the no-confidence motion 
was moved in the legislature, the 
very same people who had been 
heading the so-called liberatiOD 
movement .... 

.n P" "' ~ (~): 
~ ~, ~ it lti'ror ~ 
t 
Mr. Deputy-Speaker: The bell is 

being l"UD,I •••• 

15.29 hn. 

LSHRI KHADILKAR in the Chair) 

Mr. Chairman: Now, there ia 
quorum. Shri Warior may now con. 
tinue his speech. 

Shri Warior: What has happened 
now? Some of the members of the 
Congress party themselves who were 
defending the Ministry in the Kerala 
l-egislature openly repented for what 
had happened in the so-called libera-
tion struggle. The erstwhile KPCC 
Secretary, Shri Stephen, atlmrutted 
that the liberation struggle was 
wrong, a mist!lkc and a foul play, 
So also oth~r members had occuion 
to S9.y the same thing. 

The Deputy Minister In tbe Minis-
try 01 Commnnity Deve1opmf'nt aDd 
Cooperation (Shrl B. S. MlllthJ'): 
Where is the proof? 

Sbri Warior: Now the Ministry baa 
'fallen-unwept and unsung. The 
Ministry has fallen again and Presi-
dent's rule has come. But why has 
the Ministry fallen this -time also? 
Is it because there WIl5 a constitu-
tion'll deadlock? If so, how did it 
happen? 

We must tract! the history a bit. 
Charge'S ~re brought against tI1e 
Ministers there also, just like we hear 
of charges being brought against 
State Ministers in so many other 
States. These charges were brought 
first by the Communist In the Assem-
bly and outside. But then they were 
treated as just ordinary inner-pan,. 
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affair by the Congress leadersrup. 
Instead of inquiring into those char-
ges, the party leader at that time, 
the labe revered Panditji, instead of 
handing OVer the matter to a judicial 
inquiry, instead of treating it above 

'party politics, instead of treating it as 
a public affair, an aftair of state, had 
the thing hushed up. The strange 
coincidA"f'~ is that at that time all 
those Congress members Who had 
supported these charges are now de-
fending them, and strangely, all those 
who opposed them at that time are 
now supporting these charges. So by 
and large, both groups have suppor-
ted the charges. The only distinction 
is that the time is difterent. Now, 
the dissident Congressmen who had 
voted the Ministry and helped to pull 
it down, are the supporters at the 
charges against the Congress Ministry 
there. 

It has a history of its own. After 
the mid-term elections, a Ministry 
was formed, I am sorry to say, with 
Shri Pattem Thanu Pillai, a PSP 
leader as Chief Minister. But somehow 
llne night he was whisked away. Of 
course, it was a promotion, a political . 
promotion, and the PSP getting awake 
in the morning saw that the leader 
was not there. Where that leader 
escaped Or was whisked away, nobody 
knew. But before that, in the elec-
tions, the Congress was supported by 
my '[riend, Shri Koya's party, the 
Muslim League. 

The Ministry of DefenCe Prodllction 
in the Mlnlstry of Defence (Sbri A, 
M. Thomas): What is the relevancy 
of this to the present discussion? 

8bri Warior: The relevancy is !hat 
it should noll be repeated in Kerala. 
It will come later on. r am unfolding 
a very, very bitter story, The Cbng-
ress Benches, especially their Mem-
~rs from Kerala, will not relish it 
very much. But r have to say it. 

U these charges had been looked 
into, jU'3t like they were when 
brought in the Punjab, at that time 
itself, things would not have come to 
this pass. There were people ready 

11'11 (Ai) LSD-18. 

to ofter all sorts of evidence. But it 
was hushed up. Then one fine mor-
ning, the League was shed from the 
combination. Another fine morning, 
the PSP also was ousted, and Sankar 
and the Congress became the sole 
power of the Ministry. Their suppor-
ters had been ousted, one by one, 
first the League, then the PSP. 

Now, what are the charges? They 
are very many. We demand that 
there should be an inquiry. It they 
are inquired into, they can be proved 
to the hilt-just as they have been 
befOl'le the Das Commission in conllec-
tion with another inquiry .. The first 
charge is of personal graft. I need 
not go into details. It is that the 
Chief Minister and other Ministers 
have taken so mu~h advantage of 
their position to amass wealth in their 
names and in benami names. The 
second charge is that they shielded 
blackmarketeers and profiteers and 
even hoarders of food. 14 cases had 
been caught by the Collector of Al-
leppy, but discharged. Nobody knew 
how it was done. Then there is the 
case of issue of licences to fa ... ou-
rities. Textile mill licences .vere 
given to certain favourities for some-
thing-I do not know what that some-
thing is. What something is itself 
has become now is something. !'he 
word 'something' means corruption, 
dura.achaar. The word means that 
something is passed on. There were 
so many ill-reputed notorious charges 
brought against these people. 

Sbr! B. S. Murthy: Who brought 
theSe charges? 

8hr1 Warior: Prices have been 
rising, and the price 01 a bag of rice 
was lis. '12 in the State. Even at that 
black market price, rice Is not avail-
able. In connection with the food 
problem, the Ministry bungled and 
people's food was stolen by black-
marketeers and hoarders who were 
ahlelded and protected by the 
Ministry. That is anQther charge. 
And those who had voiced th\, 
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[Shri Warior] 
people's feelings were arrested and 
prosecuted. 

Now about corrupt officials. In 
February last, in the Legislative 
Assembly, people raised this questiun 
especiallY abouf the IG Police. But 
Shri Sankar wanted to shield him. 
He said that if concrete evidence was 
proffere::l, hta would take action. We 
unearthed concrete evidence from the 
files of the Home Ministry 'tIf Kerala 
itself and published it. I am, sorry 
to say I am one of the victims of thet 
prosecution. We published phot03tat 
copies in our press about the acti-
vities of the IG Police there, whom 
the Mini'3try wanted to shield. 

Shrl Maniyangadan (Kottayum): 
On a point a1 order. He is referring 
to a case which is pending in a court 
in Kcrala. He himself admits he is 
an accused in that case. Could such 
things be referred to here at thi, 
stage? 

Shrl Koya (Kozhikode): He is only 
saying that there is a case. 

Shri Nambiar (Tiruchirapalli): He 
is not giving details. 

Mr. CbairmaD: If any matter is 
sub judice, it should not be referred 
to. 

Shri Namblar: He is not giving 
details. 

Silri Warlor: I om thankful to Mr. 
Maniyangadan, who is a very abIp 
lawyer, for having pointed out and 
assisted me to know that this 
Claspc is BUb judice, but I did not 
refer to any evidence. There was a 
case, that is all I mentioned, and I 
will not proceed further. Thc pOint 
is that they shielded a corrupt cfB· 
cial aDd prosecuted these who brought that thing to the notice of thE'! public. 
That is all. 

In Kl~rala, the distribution of 
schools to the various communities is 
more an industrial or commercial 
proposition than an education pro-
position, and the charge is that Mr. 

Sankar-he is the Education Minister 
also-distributed so many schools in 
a discriminatory way to his own 
favourites and to his community. 

Another charge is that the Agra-
rian Relations Act which was passed 
by the Communist Ministry was muti-
la~d, its sPirit murdered, and in that 
process they did not heed even the 
advice given by the Central Govern-
ment and the Planning Commission. 
The result is that numerous cases of 
evictions and objections of the pea-
santry are pending in au the courts, 
and there is no s'<!curity for the pos-
session or rights of the sharecroppers, 
the peasants, the tenants-at-will, and 
the entire tenantry is in turmoil. 

There were strikes in the State 
lasting three months, four months, for 
getting the elementary right of 
work'~rs to work and have their 
wages. In these strikes and labour 
disputes, the Ministry behaved in such 
a manner that it was always on the 
side of the employers and against the 
interests of the workers, and the 
workers had to suffer so much on 
account o'I that. 

Even the teachers were on strike, 
or were about to launch a strike, the 
NGOs were on strilre, and even the 
people closest to the Government, the 
Government employees, were' alsO 
clamouring for their own rights and 
privileges. 

Last but not the least, the big~st 
crime that this Ministry had commi· 
tted was the enforcement of the police 
veri1loatian process. Hundreds and 
hundreds of young men were thrown 
out of employment, hundreds of people 
were thrown out of the military 
forces. Kerala is a place where there 
is so much of unemployment, 80 much 
of educated unemploymlmt, and be-
cause the Kerala Government cannot 
provide employment, these boys and. 
youths seek employment elsewhere 
They go outside and when they join 
the military forces or the police force 
of othe.r States, they are thrown out 



3137 PTocla.mation .re: BH~RA 3I., 1886 (SAKA) 

!from tl1ere by the reports of police 
verification sent from the State. 
Hundreds of cases have come to us 
from the armed forces, from the secu-
rity forces. This thing is very re-
prehensible, and the l1eople have re-
presented to them that there should 
not be this political discrimi-
nation. Those who adhere to the 
views of the other Opposition 
parties, whether it be the Communist 
Party or any other party for that 
matter including the Muslim League, 
are considered not even second-rate 
citizens in the State of Kerala, in 
India. Is it constitutional, is it pro! 
tecting the fundamental rights of tbe 
people? Are we not entitled to have 
our own political opinion? H they 
had done any mischievous act, any-
thing wrong in handling their official 
duties, then they can be brought to 
book, but for simple conviction, for a 
simple understanding, for simply 
adhering to a particular political party 
or a political philosophy, these people 
al'c persecuted. Even their relations 
who do not at all subscribe to their 
political belief'S are hunted down and 
thrown out of employment, and 
th~re is SO much of discontent 
among the youth, especially 
the educated youth in Kerala. 

Thus, this Government is detested 
by all sections of the people, the 
labouring people, the toiling people 
of Kerala; excepting a few planters, 
hoarders and blackmarketeers, a few 
corrupt men, there is nobody to sup-
port such a Government, and every-
body is so happy and relieved that 
BIlCh a Government has fallen. 

'l' P" .~ ~T~ : ~ 
~, ~;r;r~ ~ I ~ it 
;f"roPf~: ~ I 

Mr. ChairmaD: Now, there is 
quorum. 

Shri Ko,a: It is a 'Pity we have to 
challenge quorum always. Some-
thing should be done; 

Shri Warlor: It is unfortunate that 
the people of· Kerala will not have a 
sta·ble Government under democraCy. 

Is it history repeating? I say no. 
History is not repeating: it is only 
the misdeeds and misbehaviour of 
the ruling party that are repeating. 

The people of Kerala, as the whole 
House knows, are highly enlightened 
politically. In literacy We stand 
first. We have as much tolerance as, 
if not more than. any other section 
of the people of India. The'" Chris-
tians, the Musruns; the Hindus, and 
even the Jews fro,m Jerusalem all 
live together happily without any 
communal riots, without any bicker-
ing, but still it is most Unfortunate, 
and at the same time paradoxical, 
that in Keraia alone We cannot have 
a stable Government. Why is it 
so? I charge that· the Congress High 
Command and the Congress hier-
archy are completely and fully res-
ponsible for these misdeeds, the state 
Of affairs which is always hovering 
over our unfortunate State. 

Now President's rule has come. 1 
wish t~ know how the Adviser's re~ 
gime or Govpmor's regime is going 
to act, how they are going to tackle 
the problems which 81'e still lingering 
there, which are still troubling the 
people, which are very important and 
urgent and have to be solved. For 
instance, I wish to know whether it 
is the intention of the Government 
to set the stage for fair and free 
elections in Kerala, and how they 
are proceeding to accomplish the 
holding of free and fair elections. 
If they want to do that- and that is 
a duty cast on the presidential rule 
imposed at present on Kerala State--
the :irst thing they have to do is to 
institute a judicial enquiry into all 
the charges. It is good not only for 
the State, but also for those who are 
charged. If they are innocent, let the 
innocence come out, and that will 
only help them all the more, and 
remove the suspicion in the minds of 
people. 

Shri Namblar: And the chance for 
victory for them will be there. 

. Shrl Wartor: On' the ob!1er hand, 
they may be found guilty. as in so' 
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many other States. It has a climate 
of its own in India, and that is why 
the people are more insistent on 
having an enquiry. There is a parti-
cular climate in India, and that must 
be understood, and all these charges 
must be enquired into-charges of 
corruption, personal graft, favourit-
ism, nepotism and all these things. 

I want to know whether tWe Gov-
ernment will take steps to clean the 
administration, to have a cleaner 
administration for Kerala. It is a fact 
that under a corrupt Ministry, you 
cannot have anything but a corrupt 
administration. We had brought 
charges against the Inspector General 
of Police. Recently, the august leader 
of tae Congress. Shri S. K. Pati!, had 
been there, and the papers have 
reported that he 31'.,0 had experiences 
that the Inspector-General of Police 
was meddling in political affairs. If 
that is trlle'!, and if it is his conviction. 
1 hope that that honoured leader will 
convey his :feelings to the Govern-
ment, and that some action will be 
taken. How do you expect to have free 
elections when the highest police 
o')fticial of a State is interfering in the 
day-to-day matters of election? 
Hence we expect that the Govern-
ment will take some action against 
that IPS officer as he now comes 
directly under the Home Ministry 
and you may transfer him. After the 
elections, if the newly elected Gov-
ernment decides to have him, then 
let it decide. Until then this police 
officer should not be placed there. 

The next thine is about the f')od 
problem. Stocks are hoarded and 
prices are increased. I want to know 
this. There are already those whO 
are booked by the collectors; they are 
in the knowledge ')f the collectors. 
But the Ministry was intervening In 
all these things, sheltering and 
shieldin, them. Will the Government 
take prompt action against those who 
are already in the knowledle ot the 
authorities, collectors and other peo-
ple? 

AMther thin, is about the Fourth 
Plan. It is also very unfortunate 
that whtr-ever the Plan is on the 
anvil . . . 

Sbri Namblar: It Is a cycle. 

Sbri Warior: It is a vicious cycle, 
if it is a cycle and a broken cycle; we 
cannot drive on that cycle. On the 
eve of the Second Plan, of the Third 
Plan and the Fourth Plan, the Minis-
try fails and the Government fails. 

Shri Hathi: Whose fault? 

Sbri Warior: It is because you foist 
something which the people do not 
want and after some experience the 
people pull them down. 

Shrl A. M. Thomas: Woy did you 
pull the Ministry down? 

Sbrl Warlor: Mr. Thomas will have 
his time here. Because he had his 
time there, all the troubles are there 
now. I wish to know from the Gov-
ernment whether they will take some 
prompt action to take people's re-
presentatives into confidence and 
have a oommittee constituted in the 
State level which will help in devis-
ing formulations for the Fourth Plan. 
That must be done 50 that the ab-
sence of a legislature may not give 
room to the suspICIon among the 
people that their prospects of deve-
lopment had gone by default. 

I want not only the Government 
but also the Congress Party to tak<, 
a lesson from the recent happenings. 
When the Home Minister read tl1at 
prosaic report about what happened, 
we thought that Mthinf much has 
happened and that it wal. simple 
routine course that has happened 
there and that it was so simple and 
so elementary, like any every day 
occurrence. It is not so. I wish that 
the Congress which is the ruling party 
in India, which is the premier pOliti-
cal organisation in India wil1 now 
at least . . . 
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Shri B. S. MlI'rtbJ: Thank you ... 
(111terM£ptionB). He is not willing to 
take my thanks. 

Shri warlor: I wish that the Con-
gress takes steps to see that the demo-
cratic feelings of the people are 
honoured. If they go in the oid track 
just like in the previous period with 
all sorts of reactionary elements and 
vested interests, taking them together 
and creating a situation in which 
the ordinary, popular govern-
JOE-nts with A df'lr.ccratic mind anCl 
with nationalist mind cannot come 
together, it will not be stable. There 
will not ,be political stability in that 
State. I have my own fears. None-
theless with all th ... things, the Con-
gress High Command sent Shri PatH, 
our hon. Railway Minister to tackle 
the political problem in Kerala. If 
it is true-that ii, if what I heard is 
true, then, it is • shamefUl not only for 
the Congress and the Congressmen 
now, 'but !for the old Congressmen like 
me. He met the so-called leader of 
the liberation movement in Kerala 
and that leader pooh-poohed him; he 
did not recognise him. He said, "I 
have nothing to do with you; I will 
not speak to you; I will not discuss 
politics with you." Why should we 
JlO in for that humiliation, whether 
we a~e sitting in this side or that 
side? (Laughter). Shri Hathi, the 
hon Minister of State, is now -smiling 
and· laughing. But in the end, he 
will be crying. 

Shri Nambiar: Not till the elections 
are over. 

Shri Warlor: I fervently appeal to 
the Conlfess, to their sense of na-
ti'onalisrn, to their sense of democracy, 
to their senSe of patriotism and to 
their sense of thegiorioU5 traditions 
which in our country the nationalist 
movement has 'brought forward and 
created; I appeal to them: do not re-
peat that mistake again and do not 
repeat that folly again. Once 
for all, if they do not 
settle accounts twith the Il'eactiona-
ries and vested interests in this coun-

try, then the reactionaries and vested 
interests will settle account. with the 
national 'organisation, the Congress 
and the Government. It is this lesson 
which we should learn from Kerala. 
and this is gOing to happen through-
out India. Take it from me; this will 
be the death-knell of the entire edi-
fice of 'our democracy and the Con-
stitution. We will come to a stage 
where it will :be a question ot 
upholding the riahts of the ConstI-
tution, the Il"ights enllhrined in the 
Constitution itself. 

Hence, I cbnclude by hoping that 
better sense will prevail in the ruling 
party and the Congress High Command 
this time at least and that Kerala 
will have a free and fair election, 
and that the people of Kerala will 
have a chance to elect a Government 
of its own, to its own liking. 

Sbri ManJYllJII'adaD: Sir, I am also 
nbt very ~apPy about the recent hap-
penings in our State. But, while 
listening to the speech made by 'Shri 
Warior, I was wondering whether 
they still hold the view that the 
Government,-the stability of which 
they make much of, that is, the com-
munist government in KeraIa from 
1957 tonw~, which they say is 
stable and for which they wish and 
desire-that such a stable government 
may come to power again. It is true 
that the communist governments in all 
countries, where they exist, are stable. 
Never could they be removed; the 
will of the people has no place there! 
I do not want to ,0 into the details. 
Everybody knows them. But unfor-
tunately in Kerala such things have 
happened. There was the Constitu-
tion of India which came to the res-
cue of the people. I do not want 
to mention any of these things. 

My hon. friend was saying that In 
Kerala a stable government could be 
formed only by the communist party; 
well, the people of Kerala would pre-
fer the present state of a/!'aira to a 
Government of the sort that we hael 
from April, 1957 to July, 1959. 

Shri Namltlar: We will see tJ¥tt 
soon! 
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Slut A. M. Thomas: Of the left or 
the right? 

Shri Umanath (Pudukkotai): All 
the progressive forces. 

Shri Maniyangadan: They speak of 
unholy alliances: the Pekin/! group 
and the Moscow group-left and the 
right as they call it. They come to 

'an understanding wit)1 the parties in 
the E'!ection-(nterruption)-I do not 
know to which group Shri Wanor 
belongs. Whatever that be--

An Hon. Member: Right. 

Shri Maniyan;adan: I :tC~C:'~ th'ilt. 
In their speeches, during the :., l !ew 
months, we we:'e hearing the" l.!!tea 
rightists in the communists ",'c"'lI1g 
the leftists including their ~J!·'.'\·!Ous 

Chief Minister, Mr. E. M. S. ~:,n.h,;d.
ripad. They said th~t he is n tf.laor 
to India. I am not sayinr: that. They 
themselves arc saYlllg that. ,Vl,en tnc 
Chinese aggress:on took place tilcse 
leftists \\'0r" siding U", C(,mmuI11Sl 
Chinese Government saying that 
aggression on India was not n fact 
and thev went to the extent 'of S8Ylllg 
that India is the aggressor. Shrj Nam-
biar says that they wiII form the 
Government. He may be with the 
group of Shri Namboodiripad and, of 
course, he may be able to welcome 
the Chinese through the southern-
most part of India. 

Shri Nambair: He is going out of 
T:erala now. 

Shri Manlyangadan: They have no 
roots in Jndia. what to speak of 
Kerala; their roots are in China. 

All Bon. Member: He is not from 
KeraIa? 

Bbri MaaI)'lUII8daD: He 
Kerala. He happens to 
Kerala. 

is from 
belong 1;'0 

8br1 UmaaatJa: Then how do you 
fA7 he has no root. in Indla? 

Shrl Man1yanpdan: Sir, I was 
hearing patiently when my han. 
friend Shri Warior was speaking. 
Why should they interrupt me now? 

Shri Umaaath: It is part of the 
game. 

Shri Maniyangadan: Of course, I 
have no objection. I 'only want to 
mention about this so-called alliance 
between the parties. In their own 
words they are wooing the reactionary 
Muslim League people, the dissident 
Congressmen, the S.S.P. members and 
all sorts of people. We have seen tne 
greatest reactionary, according to 
them, Mannath Padmanabhan. They 
were wooing him until 1957. They 
them>c!\'cs have admitted that they 
came to power because they had ~he 
StlDport of Mannath Padman::tbhan. 
These nre all facts. N'ow they are 
tryin/i to take advantage of the dio-
<ensions within the Congress Party. 
Well, Sir. that is a matter for the 
pn rt.y. Whatever be the results of the 
elections, the results of the elections 
are not verv important when We con-
sider certaIn 'other democratic values 
and relationship among human beings 
and in national affain. From that 
aspect, elections are less important 
than the fundamental democratic 
ideas that we are intending to pre-
serve. 

16.00 hrs. 

What happened during the Commu-
nist regime there. He was making 
much of it. It was not actually an 
agitati'on led by any political party; 
it was a movement of the people or 
Kerala. In pre-independence days 
the people of India were led !by the 
Congress. It was a movement against 
the British refime. Since the Com-
munist Party came into power in 
Kerala what happened there was that 
the security, 'of property and security 
of life Was denied to the people there. 
They were ruling for their party. 
Security was assured only for the 
adherent. of their party. That waS 
the state "f affairs. Then the people 
rOM as one. Polltical parties, 1f they 
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kept aloof, would have been thrown Shri Umaaatb: Impression, says like 
away. The political parties could not that. 
keep themselves aloof; 'Otherwise 
there would have been terrible blood-
shed . and violence. As a matter of 
.fact they had to choose between two 
evils and they chose the lesser evil. 
'('here was no question of any distinc-
1ion regarding community, class or 
anything. Almost all municipalities, 
all panchayats, all bar associations 
and all kinds . of organisati'ons in 
Kerala demanded that the Communist 
Government should resign. This 
matter was discussed in this House 
for three or four days, and in the 
words of the late Prime Minister 
"there was' a great upsurge 'of the 
people of Kerala". The Central Gov-
ernment could not keep quiet. The 
then Secretary of the Communist 
Party, Shri Ajay Ghosh and Shri A. 
K. Gopalan went to the Prime Minis-
ter and told him that the Centre 
sltould intervene and that they could 
not carryon. 

Shri Umanath: 
not truth. 

It is false. It is 

Shri Maniyangadan: It. is recorded 
in the proceedings 'of this House. 

Shri Umanath: It is not. 

Shri Maniyangadan: It was in 
August, 1959. 

Shri Umanath: Is it there on the 
record-let me make it cleaT_t.nc.t 
Shri Gopalan and Shri Ghosh went 
and asked for the dismissal of the 
!terala Ministry? He must talk fruth. 
When he says something he musL 
take the responsibility for it. 

Shri Nambiar: 
extracts. 

Read out the 

Shrl Manlyaupdau: The late Prime 
MiniSter, Pandit Nehru, himself in 
his speech said that 8hri Ajoy Gosh 
and "Shrl A. K. GopaIan' went to him 
ed when they left, the impression 
left on him was that they wanted 
intervention. 

"Shri Hanlyangada.n: I have not got 
the proceedings, I never thought that 
they would deny it, otherwise I would 
have brought it. He stated like that. 
The constitutional form of Govern-
ment could not continue in the State. 
So the Governor sent ~ note, and re-
lUctantly the Central G'Overnment in-
tervened. That is what happeneC1 
there. 

This time what has happened? A 
no-confidence motion was moved by 
one' of the opposition leaders, the 
leader of the SSP. If my informatron 
is correct, at the time when the notice 
was given on for the motion of no-
confidence, neither the mover nor the 
other opposition members in the 
Assembly had any desire that this 
state of affairs should occur; they 
thought that the moti'on would not be 
accepted by the House. At that time 
the Congress Party was in the majo-
rity. The Chief Minister had the 
support of ali the Congress Party 
members. But unfortunately certain 
things took place subsequently anC1 
fifteen members of the C'ongres$ 
Party changed sides. " 

Shri Nambiar: It was not a 3udden 
occurrence. Nothing could happen 
within two or three days. 

Shri Maniyangadan: That is what 
happen!!d there, it tdok place within 
minutes, there was not much time. 

Anyhow, what I am submitting is 
that the Chief Minister lost the con· 
ftdence of a majority of the mem,bers 
Including a section of his own party. 
This is not the forum for me to go 
Into the merits or the demerits of tbe 
action of the Congress dissidents. I 
do not wish .to go into that at aU. 
The no-confidence motion was passeC1 
by the Assembly, and as a conse-
quence the Chief Minilter sent his 
resignation. The Govemor, as provi-
ded in the Constitution, tried hi' best; 
he contacted the leaders of all Il'0Ups 
and uked them whether they coulC1 
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[Shri Maniyangadan] 
form an alternative .,overnment. 
Not~ could be done. Well, Sir, 
Kr. WanG,- was sayina that a stable 
lovemment could not be formed m 
Kerala. When a situation ariseS 
where they could not 1'orm a govern-
meat either by themselves or In 
alliance or coalition with other parfles, 
wllat is the meanin, of their saying 
that they could not form a gcwern-
ment? Was n'Ot the election in 1960 
a very fair one, I am asking. It was 
as free as it could be. Why did the 
Communist Party ,et only thirty 
seats! Is it because the Central Gov-
ernment or the administration there 
did anything? It was a free election. 
The people had no-confidence in the 
Communist Party. And they said 
that there was an unh'Oly alliance. 1 
submitted how the agitation had its 
beginning. It was a people's agita-
tion, an upsurge. And political par-
ties had t., come in. No political 
party, nO leader having any status In 
the country could keep al'OOf. They 
had necessarily to join together. 'l"fiey 
joined together. And when once the 
Communist Government was out, that 
positi'On continued. In the elections 
also there was an alliance between 
the democratic parties in the State, 
and as a result the government was 
formed. Well, Sir, at the time of 
the election there was no promise by 
the Congress to anybody. There was 
rro promise by thE' SSP or the Muslim 
Lellgue to anylbody that they will aU 
be forming a coalition government 
where all the parties will be repre-
sented in the government. There was 
no such undertaking, there waoi no 
such propaganda anywhere. So the 
psp and the Congress formed the 
Ministry and Shri Pattom Thanu Pil-
1ai, who has a status in Kerala as a 
mtional leader and who was the 
leader of the PSP was made the 
Chief Minister. 

8b1'1 Nam1llar: Then Why was he 
made the Governor? They started 
playing the trick. 

IIarI ~ When he was 
the Chief Minister, everything was 

proceeding smoothly. There was Jl()< 

trouble with the Muslim LeaRUe at 
that time and they were prepared to 
accept the situation as it was. BuD-
sequentl,., durin, the 1982 Parliament. 
elections, the Congress was not pre-
pared to support the Kuslim Leque 
or mce t)ena. It was an All Inaia 
election and the previous administra-
tion had chaDJIed. The Congress did 
n'Ot want the support of the Muslim, 
Leacue and they were not prepared 
for a coalition with the Muslim 
League. The Muslim League left \he 
coalition. After that Shri Pattom. 
Thanu Pillai was made the Governor. 

Shrl NamIlDr: Why? 

Slut lIIIaai.yaDpdaa: liere in India· 
Governors are appointed frtlm amollg 
men of status, reputable people who 
have a glorioUs put. Shri Thanu 
Pillai had a gloriOUS pasl· and so he 
was hon'oured by appointment as 
Governor. The Central Government 
did not care to see to which party he 
belonged. Even though he was a PSP· 
leader, he was made the Governor ot 
a State. There were tW'O other PSt' 
members in the State cabinet, but. 
were not asked to quit. All the samE, 
they took it in II different light and 
left the Cabinet. 

That is all that has happened In 
Kerala aDd the Government was func-
tioning amoothly. My hon. friend. 
Shri Warior, wu saying that Govern-
ment has done nothing. If social se-
curity measures have been adopted by 
any Statle, it was done flfSt in 
Kersla and that too by the present 
Government. Then the Opposition 
Members were saying that nothing" 
was done in the matter of legislation. 
They were saying that no original 
legislation was introduced iby the 
Present Government in lIterala. Ii is" 
no doubt true that the Commuilist 
Government brouPt forward the 
LBIld Reforms Act and the Education 
Arl. So far as the Education Act is 
concerned, it was referred bv thp 
President to the Supreme Court for 
advice and the Court advised against 



3149 PToclamation re: BHADRA 31, 1888 (SAKA) KeT41a 

certain provisions of that Act. So 
far as the Land Reforms Act is con-
cerned, it was set aside both by the 
High Court and also the Supreme 
Court. This is the sort 01. legislation 
that regime has passed. 

Subsequently, the last Government 
in Kerala passed a legislation with 
regard to land reforms. Now, what-
ever may be the failings of the lkst 
Government in Kerala, it is a fact 
that people had regained their sense 
of security and they felt their life and. 
property were safe. 

As regards developmental activi-
ties, I can challenge anybody t"o dis-
prove it that during the last four and 
a half years the developmental acti-
vities in Kerala under the Five Year 
Plan had been much greater than 
during the previous period. It is to 
the credit of the Government which 
has now fallen that Kerala has ad-
vanced and reached a stage where it 
can stand on its own. 

Then, certain charges were levelled. 
against the Ministers. I was h'Oplng 
that Shri Warior as a spokesman of 
the Opposition parties, would be bring-
ing in some new charges or some 
cogent arguments. But he leveiled. 
charges which were repeatedly made 
and repeatedly denied, which have 
been enquired into also. Certain 
charges were bl'OUlht forward against 
the Chief Minister, Shri R. Shankar 
and the Industries Minister by the 
Communist Party ana they were 
published in their papers. Those 
papers were prosecuted. When the 
accused in th'Ose cases were charge-
sheeted and the cases were pending, 
came the Chinese aggression follow-
ed by the declaration of emergency. 

Then, all the newspaper editors in 
Kerala met together and demanded. 
that in order that there may be a 
C'Ordial atmosphere and there may be 
cO-'operation between the Government 
and the press, the prosecutions should 
be withdrawn. That was the demand 
of the preis. That was acceded to 
and the prosecutions were WIthdrawn. 

For a number of months there was 
no agitati'on anywhere. These 
charg81 were not made at all. But 
silbsequently there was some state-
ment ,by lIODlebody that these charges 
were still there and that they had 
not withdrawn thete charges. A 
section of Congressmen at that time-
demanded that this matter should be-
enquired into. No Congressman said. 
that these charges were true. All 
that was demanded by a section ot 
Congressmen wu that lince the par-
ties who broulbt forward thOle" 
charges allege that they have not 
withdrawn those charges, they should" 
be enquired into. That was the opi-
nion of a section of the Congressmen. 

The matter was taken to the late 
Prime Minister and he gave it to legal 
experts. The editor of the Commu-
nist paper where these charges wen-
published was called to Delhi and he 
gave all the evidence that he could 
give, the late Prime Minister t'ook 
all the evidence not by himself but 
through legal experts. After a" 
thorough enquiry he issued a verdict 
saying that thOSe charges were base-
less. 

Shri Umanat .. : He said that about 
Kairon also. 

Shri Manlyangadaa: Kairon is not 
the subject matter here. Anyhow, 
the late Prime Minister said that in 
a long statement. In an erudite 
judgment he discussed the evidence" 
and said that these charges were un-
founded. 

Shri NambiBr: It is no alibi. 

Shri Maaly8.1ll'84an: I think the 
editor of De8habhi1'll411i was here as" 
a witness and on two or three days 
he gave evidence. It is after all that 
that this matter was decided by the" 
late Prime Minister. As regards those 
Congressmen who wanted that an 
enquiry should be conducted, they 
were satis1ied and there was no fur-
ther allegati'on against him. That 
was the position. 

There was this allegation that one 
sedion of the Congress at that time-
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[Shri Maniyangadan] 
. supported the Chief Minister anel 
'another section did not. That is to 
'S'ome extent true. It is, of course, D 
matter of human frailty. Even 
amongst parties they may change their 
-opinions subsequently. That is a dif-
ferent thing. Some of thOse who were 
-at that time when a section of Con-
gressmen wanted that thOSe charges 
sh'ould be enquired into opposed to 
that, subsequently came forward with 
the very same charge~ after the late 
Prime Minister had given a verdict. 
That is true and I do not know the 
'reasons for that. 

Another aJle~ntion made by Shrl 
Warior was that the Ministry is pro-
tecting blackmarkcters. This is the 
first time that I hear such an olle-

.·,gation. He mentioned g'ome instances. 
He said that the Coll ector of Alleppey 
had a list of blackmnrketers and th~t 
the Ministers were protecting them . 
.I have not heard of that. 

Shri W~rior: When he does not 
know a thing, why should be refute 
me? 

Sui Nambiar: Ignorance is no ex-
·cuse. 

Sh'ri I\·'''.iy:mg:tdan: I am also con-
versant with things happening In 
Kernla. I am also conversant with 
the affairs in Kerala. I am reading 
sev\!ral of the newspapers in Kerala. 

. I have c'onsistently been following the 
statements of Communist Party 
leaders, but I have not come across 
such an' allegation. Now he says, 
"'If he does not know" etc. That is 
a very good argument. They can 
make wild allegati'Ons and if one says 

. that this is not heard of until recen-
ly, he says, "If my friend has 

'not heard of it, why should he re-
fute it?" I challenge him that there 
is 110 basis for that allegation. Who 
·are those blackmarketers? 

Shrl Warlor: On a point of personal 
.explanation, Sir. 

Ilr. ~: You had )'OU1' ...,. 

Shrl Warior: M>ay I explain it? 

Mr. Chairman: He refuses to yield. 

Shri Warlor: I did not want to bring 
in those names. 

Sui Namblar: We have got the 
list ready .. 

Shri Maniyangadan: Then, Sir, 
some mention wns made about the 
textile mills also. He said, there 
were several charges against the In-
dustry Minister. After sometime, he 
said that there was corruption in the 
m'ltter of issuing licences for textile 
mills. All these are the same things. 
An allegation regarding textile mills 
was made against the Industry Minis~ 
ter and that is the one artegation 
about which the Prime Minister made 
an enquiry also. His speech would 
inrlieate that there were 5 to 6 aHe-
rations against the Industry Min!ster. 

Shri Nambiar: Why only 5 or 6 
all£.gations? More have to come. 

Shri Warior: Mr. Kamaraj knows. 

Shri Nambiar: Dk.mond necklace. 
Every boy, girl and child knows it. 

Shrl Balakrishnan: Why arc they 
unnecessarily interruping? 

Shri Warlor: Some intelligent in-
terruptions must 'be allowed. 

Shrl Manlyangadan: The m'lltter 
had been enquired into by the Prime 
Minister. A:bout that diamond neck-
lace, I do not know which Minister ... 

Shri Umanath: Industry Minister's 
wife. 

Shri Maniyanradan: There you are. 
It is Industry Minister's wife, not the 
Minister. I do not kn'ow whether the 
necklace of a Minister'. wife wu of 
diamonds or ,aId or anything else. 
All these mattera are not within DIY 
power . 

, 
Then, he m~tloDed about the dls-

tl'ibuti'on of ,chooll. I 40 not. know 
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what the allegation is. According to 
Mr. Warior, it seems that the Chief 
Minister allocated schools to his COIll-
munity people. 

_. Shri Warior: Favourites. 

Shri Mariiyangadan: Well, Sir, tlhis 
year more than 400 schools were sanc-
'tioned. I do not know who are those 
favourites to whom the schools were 
given. Maybe, some of his friends 
were there. (Interruption). 

Shri Warior: The favourites of the 
Chief Minister. 

Shri M:miyangadan: All these 
matters were thoroughly discussed In 
the Legislative Assembly and those 
m('mber~ who brought these allega-
, ; ':';1S '.'Icre so to say silent. That is 
the actual situation. 

Then, it was menti'Oned that tc:!chers 
were striking; the NGOs were strik-
ing. Yes, teachers had certain griev-
antes. But they did not go on strike. 
They issued a notice for strike. The 
matter was settled by the Govern-
ment. That is what happened there. 
The Government did not allow the 
situation to go bad. They did not 
allow the teachers to go on strike. 
Before that, things were negotiated 
and settled. That is what they would 
not do. If there is an agitation, they 
will be shouting. That is what hap-
pens. 

Again, he was saying that the Con-
gress shOUld behave in this way 
and that way. Of course, I am grate-
ful to him for the advice as to the 
way in which the Congress should 
behave in facinr the next elections. 
Well, that is a matter for the Party to 
consider as to in wliat way they be-
have and what they are doing. Are 
they wooing out? These are matters 
which everybody knows. I dO not 
want to go int'o those affairs. 

He also mentioned about the rise 
in prices ot toodfrains. It is true 
that In !terala, u In other parts of 
India, the prices of f~ll'alDI have 

increased and in Kerala they have 
increased more. That is true. Since 
the fall of the Ministry, the prices 
have increased further. The reports 
of yesterday and day before yesterday 

. are that rice is not available in several 
areas of the State of Kerala. 

That is a matter that has to be grme 
into. But to bring this forward as an 
argument 'Or as a charie against tne 
late Ministry is the funniest thing. 
That is an all-India issue, and the 
Kerala Ministry by themselvcs cotlld 
not do anything in the matter. 'I'hat 
is a matter known to everybody. 
Moreover, Kerala is a deficit State as 
regards foodgrains, and it has to. get 
rice from Madras and Andhra Pl"a-
desh. And the pe'Opic have been 
getLng rice from t!1l':>e States all 
along. Now, the situation h:lS b::~Gme 

very critical. I am taki:lg Ihis L;ppor-
tunity to request the Cc:,tral Gov-
ernment. too look into this matter 
very seriously and see that the people 
of Kerala are given the food mate-
rials that they require. 

Shri W",.ior: The colectars have 
the lists of blackmarketeers with 
them. 

Shri Maniyangadan: My hOll. friend 
says that the collectors have the list 
of blackmarketeers wi1h them. Since 
they are going to face an election 
they want to say that the collectors 
are very nice people and the Minis-
tries alone were corrupt. 

Shri A. M. Thomas: That is their 
tactics. 

Shri Manlyanpdan: During their 
regime alS'o, they used the sarne 
tactics. They used to say that Prime 
Minister Jawaharlal Nehru wall a 
very nice man but all the other Con-
gressmen were very bad and SO on. 
They may haVe succeeded sometimes 
by this tactics, but they would not 
succeed hereafter with that kind of 
tactics, because the people have come 
to kn'ow these thiJ1lS by now. 

Mr. ChaInIwa: The hon. Member 
has taken nearly half an hour, be 
should try to CODClwIe now. 
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Sbri .aDi1aqadaD: So, this pro-
clamation had to ·be issued in the cir-
cumstances mentioned by hon. Minister 
there was no escape from it. Of 
course, I am not very bapw oV'er this 
fact that this kind of situation has 
arisen, ·but I have to support what 
haw been done, and, therefore. I sup-
port the resolution. 

Sbri U. lIrI. TrIvedi (Mandsaur): I 
am obliged to you for this opportunity 
that you have given me. We were 
all thinking for a long time about 
some effective thiDi that should take 
place about a Jlovernment which was 
found to be corrupt and which was 
accused of corruption and which could 
not meDd its ways. That long-await-
ed thing has now come to pass. The 
thanks for this are not due to the 
Opposition, but to some honest Con-
gressmen who have still remained 
honest. It is a very difficult task in 
these days to remain honest, when 
th.!re are temptations and tempta-
tions of a hundred and one things by 
which men are led astray. With all 
these temptations surrounding us. it is 
all the more admirable that 15 Con-
gressmE n in Kerala could buck up 
courage and dethrone the corrupt 
govemroent. It is a shame that even 
after seeing this corruption all round, 
still my hon. friends opposite persist 
in keeping.J)1ese people as show-boys 
in the picture. 

In season aDd out of seasOll, for 
nearly two years, the people were 
cryin, hoarse over Sardar Pratap 
Singh Kairon, and they wanted that 
Government to toPPle over, but 
somehow or ot.helr, the Marathan work-
ed its way, and people could not 
achieVe what they wanted. Only 
after a gOOd deal of hesitation ~d a 
.DOd deal of preasure, it was ~ecl~ed 
to hold an inquiry, and the ll1Cl~ry 
eXPOSed the Chief Minister of PunJab 
in no uncertain terms, but that is DOt 
enou!;h. We ha'l2 the picture of 
oOriua befere UI. After aU the pres-
'sure that' we had put, it ha4 been 
decided that the Cbiet: )4lniwter f'lf 

Orissa would 'a. I do not have 
enough time at my disposal to nar-
rate all the things and evil deeds done 
by Shri Biren Mitra, but they are 
all on record . before the Election' 
Commission. They are 'matters of 
atRdavit and ~tter. of common 
knowledge. It was decided ultimate-
ly that Jracefully he would ,0. And 
when he decided ,racefully to 10, all 
those who had axel to griDd ,athere" 
together and wanted him there. It re-
Bects sadly on the capacity of thf' 
Congress party as such to control' 
those who have lost their faith in· 
honesty aDd morality. 
16.10 hn. 

[SHRI SoNAVANJ: in the ChAir] 

On one side, We have this picture 
in Kerala; on the north, we have the 
picture in the Punjab. 

Sbri Bade (Khargone): Madhya 
Pradesh. 

Smi U. M. Trivedi: Here on t.he 
eastern cost, we have the picture of 
Orissa before us. Then in my awn 
State, the great pillar of the CotI,ress 
Party, the great pillar who wanted to· 
shunt out educated CODiressmen 
from becoming Ministers or from be-
coming M.Ps, a man who had studied 
upto the third standard, he dictated 
terms--I refer to Shri Khadiwala. 
And a Judge of the High Court had 
the courage of his Own cOllvictions tc. 
hold him and to picture him in t~e 
true picture which he deservl'!d. This 
il not an isolated picture of corruption 
before us. The picture of Madhya 
Pradesh has for a lon, been been a 
picture of corrl.q)tion. We are not 
gettillg a stable Government Bureau-
cracy has got a complete hold on it. 
No work for the public can be lOt 
done. The Secretaries have realised 
this position and they care a tUpptlllCe-
for the Jilinisters or their orders. 

Shri Bade: There are two groups, 
Deshlehra Bnd Mishra crouPs. 

Iilbri U. II. Trlvelll: It is aood for 
us that illere are two groups, cac~ 
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one cutting the throat of the other. 
Both will go, the way they did in 
Kerala. But then we want that one 
of these gro'.lps must be honest. But 
our greatest difficulty is that both of 
them are not. There is nothing for 
us to choOile between the two groups 
that are there. 

The downfall of the Kerala MinIs-
try does not make anybody shed 
tears. .It only shows that all is not 
well in-I do not want to say Den-
mark-India. We are in a liquid 
state. We have not yet stabilised in 
the democratic process which we nave 
envisaged, which We have in view. 

On the one hand, we have got some 
a.ttempts made by some well-meaning 
Ministers probably to root out con-up-
tiOln. But these attempts appear to 
me to be merely puerile, an infant's 
,attempts to reach a tree 100 '=eet high 
from which he wants to pluck the 
WOod apples, which he cannot. It is 
this story before us which saddens 
us. It is a curse to have these mld-
Lerm elections. Our country cannot 
afford to spend and waste, so much 
money. But nobody seems to cal'e. 
Everytime we have mid-tenn elec-
tions in Kerala; we have mid-term 
elections in Orissa; we have mid-term 
elections envisaged elsewhere also. 
If that is the situation instead of its 
being brought to a head aOd t::eir 
being forcibly evicted by a proce~t; of 
law, why should not these Govern-
ments get out gracefully? Why not 
save themselves the mental agony and 
the disgrace of being thrown out? 
Why should the Orissa Ministers not 
take a lesson? But this temptation 
of being a Minister is SO greal that 
Shri Sanjiva Reddy, who got out 
very nicely and gracefully from An-
dhra Pradesh, has not hesItated to 
become a Minister here. Naturaliy, 
the temptation is such, the grea,teess, 
the glamour that is attached, attracts 
anybody. That attraction is there, 
and because of that attraction, 
whether you do the right thing 
or the wrong thing, you want 
to remain a Minister. How graceful 
it would have been on the part of 
Shri Pratap Singh Kairon, when all 

these things were hurled against him, 
to haVe gone out. He could have 
simply said, "I am being told so 
many things, So many black marks 
are against me, I do not deserve to 
be a Minister, here 1 walk out". He 
COUld have gone out, and the people 
would have praised him; his name 
would have remained in history, and 
alI the bad things that have been 
said would have remained in dark-
ness. Why should he not have done 
it? 

The whole position, the real posi-
tion today in our country is that be-
fore 1947 the Congress was in the 
service of the public, but today no 
man in the Congress Party is in the 
service of the public, he is the master 
of the public. Wherever you go, 
wherever a calamity befalls, wher-
ever help has to be rushed, wherever 
a resc ue party is to be sent, you will 
find workers of other parties alway:;; 
available and rendering service. We 
haVe examples of so many herOIC 
deeds done by my party men in U.P., 
in Punjab and in Assam, but at no 
place our friends of the Congress 
Party appear. 

The P.S.P .. the SoP., even the Com-
munist did it, bUL ~o man from the 
Congress Party. 

Mr. Chairman: Why even? 
Shrl V. M. Trivedi: I am thankful 

to you for pointing it out. My diffi-
culty is that I haVe developed a sort 
of nausea On account of the extra-
territorial relations that the Commu-
nist Party have got. I cannot get out 
of it. There might be goOd men ia 
that party, I know best of them, for 
twelve years I haVe been working 
with them, some of them are very 
nice people, but these are indh·iduals. 

I would suggest that in Kerala, the 
policy of the Governmetlt, the mis-
take that It committed of hobnobbing 
with the Muslim League, mu~t be 
given up fOr all time to come. This 
Government must realise that if India 
was partitioned into two countries. 
India and Pakistan, it was based on 
the theory that there were only two 
nations, that one nation wanted Pak-
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latan and the other wanted India; 
there cannot be a third nation. India, 
that is Bharat, is the country of those 
who have lived here, and that is the 
nation that is there. So, why you re-
cogtlise the position of the Muslim 
League, I fail to understand. 

Not only that. By recognising this 
Muslim League, we are creating trou-
ble in OUr country. That trouble is 
browing in our country. Only day 
before yesterday I heard that Sheikh 
Abdullah said-and Afzal Beg alsO 
said the same thing-Ulet the four 
crores of Mohammedans go to dogs 
in India, we want to save the 39 lakhs 
of Kashmiri Muslims:' Even amongst 
Muslims, this theory is being created, 
a sort of dissension between MU3lim 
and Muslim, 

An Bon. Member: Bakshi has been 
arrested. 

Shri U. M. Trivedi: He is not the 
man who has said it. It is Sheikh 
Abdullah who ha~ Naid that, it is most 
unfortunate. 

Govcrnment must shed itself of nll 
communaEsm. The most unfortunate 
position is that every time the Con-
gress shouts that they will make a 
law banning commlJlnal parties. Can 
it dare to do so? A continuing effort 
is made by the Congress Party to 
keep this communalism alive by keep-
ing al:1d shOwing to the people: here 
is a Mohammedan. They say. 'Mo-
hamadan will be killed by a Hindu, if 
the Hindu rules! Our ~eat men who 
happen to be Mohamadan by religion 
are mere showboys; that is what Pak-
istan tells other countries. Are they 
show-boys? We are not able to give 
replies even to Pakistan in a proper 
manner. We have never differential-
'ed between one community and an-
other. All services are open to all 
communities. !nevery service you 
can find a Mohamadan not because he 

is a Mohamadan but because he hap.-
pened to come up. We have never 
ditrerentiated. Yet it is an unfortu-
nate fact that we have pampered the 
Muslim League and While pampering 
the Muslim League we have brought 
down the downfall of the State Gov-
ernment in Kerala. How long can 
this state of affairs continue? It 
should be for the Congress Party and 
this Government to realise that now 
is the time fOr them to open their 
eyes and cry a halt to all its efforts at 
creating dissensions. Colonialism has 
gone in our cOUlltry. We are not 
COlonialists. If we are not colonialists, 
it does not behove Us to divide and 
rule the country. We must rule the 
country as a whole, as a union. In 
ruling the country as a union we 
must strive for national integration. 
We must have it as our object in 
view and We must proceed for the 
wel! developed democratic form of 
Government in our country. It is 
gOod that the Government in Ker!l~a 
has been dissolved and let it remain 
dissolv('d for ~ometime to come. 

Shri KhadUkar (Khed): Mr. Chair-
man, I have listened to the two 
speeches of hon. Members from 
Kerala and also a Jan Sangh Member 
from the Opposition. I am sorry to 
say that this occasion is utilised to 
rake up the past without applying an. 
objective mind. We must trY to ana-
lyse what happened in Kerala and 
why there were three constitutional 
breakdowns and what is likely to 
happen in the future? Taking the 
past elqlerience into account and 
applying our mind, We should think 
afresh about the whole parliamentary 
apparatus that. we have adopted in this 
country. We have seen in Kerala 
somehow or the other political parties 
have adopted certain very rigid atti-
tudes whiCh are not helpful for run-
ning parliamentary government. In a 
parliamentary institutiOn the attitude 
must be of give and take. Unfortu-
nately in Kerala, parties are today 
pitted against each other; they are 80 
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rigid, as rigid as the Indian caste 
system. 

I do not want to discuss this issue 
from a party angle. There are three 
groups in Kerala. Each one is as good 
as a caste. Christians form one group; 
another group is that of Nairs and the 
third is the Ezvas. Among these three 
groups there is rivalry far getting into 
the seat of power or manoeuvring the 
party in power in such a manner that 
the party must carry the dictates of 
some group or the combination of two 
groups. I am trying to analyse it from 
a socio-politicall point of view. In such 
'an atmosphere, what is going to 
happen in Kerala? Let Us coruider the 
past experience: the first failure came 
when a few individuals from the 
ruling group withdrew and the resig-
nation came forward. The second was 
when the elected communist govem-
ment which had an apportunity to 
fonn a Ministry within the framework 
of this democratic Constitution-it 
was a great experiment no doubt-
made certain mistakes, unfortunately-

An Hon. Member: Why unfortu-
nately? (Intcrruption). 

Mr. Chairman: Order, order.-

Sbri Kbadllkar: Because feel 
that if the communist government 
had shown the capacity to function 
in a democratic manner within the 
parliamentary framework, without 
giving cause to the Opposition to create 
conditions wherein the Communist 
party found it very difficult to run the 
administration, things would 110t have 
come to such a pass: for, only in 
this country and nowhere in the 
world, the communist party came to 
power in a State within this Ullion 
through the ballot-box. That i. a 
great thing, and thoul!h the Congress 
has the majority in almost all the 
States and the Centre was in the 
ban~ of the Congress, the Congress 
permitted the communist party 1;A) 
fonn the Govemment. It proved its 
democratic bona fideB, its faith in the 
parliamentary institutions in this 
country: Once the elected majority I! 
there-

Sbrl Warior: Whf permission? 
When the people elect. why should 
they give the· sanction? 

Sbri Khadilkar: Please listen to 
me; it is not a propaganda speech: I 
do not want to do it. 

Sbri Nambiar: Just like other per-
mits, it is also a permit! 

Mr. Chairman: Order, order. 

Sbri Kbadilkar: The Centre and. 
the :uling party in this country, with 
a definite programme, with the na-
t;<)l"1al saonction behind it, and with the 
b:tsic difference between the commu-
nists and the Congress. allowed the 
communists to fonn a Government. I 

. say this because-(:nterruption)-! 
have studied the Constitution. At that 
stage, there were voices raised: look 
here; in this problem State, in the ex-
treme South, internal caste imbalance 
is there. From the very beginning. 
political rigidity and political rivalI7 
has reached a pitch alld in such an· 
atmosphere, if the Congress at that 
time after allowing the government 
to be formed, found this-(Interrup-
tion)-"I know the Constitution and 
under it they had a right-

Sbri Warior: And unconstitutional-
ly no right. 

Shri Khadilkar: Please listen to .. 
me. The Centre gave all encoural:e-
ment and they wanted to follow tl;le 
constitutional procedure and give 
their blessings, saying, "You carry (a\ 

within this framework." In that. 
period 01 crisis, I was in Kerala. they 
were thinking, 'to be or not to be.' 
That was the time when the Commu-
ni~ts were thinking whether they 
should resign and save their faCe or 
faCe the allegations and practise shoot-
ing to kill the agitators. That was 
the dilemma, and at that hour, the 
C.ommunist Farty was in two minds; 
they admitted their mists~es, particu-
larly their mistake regardmg the Edu_ 
catiOn Bill. They admitted in private. 
I do not know whether they admitted 
It pubUcly. But that created a Bitu.~ 
tion, a hornet's nest, wherein they 
could not. find an escape route. 
and ultimately they began blam-
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iIIg the Congress at the Centre, ·blamin, that alitatori were im-
planted, that \.n.e agitation was 
created or instigated tram outside 
The peoPle were in revolt. I have 
seen that myself. Rieht cr wrong, 
they were in revolt. III such an at-
mosphere, they had to quit. This i3 
the third time, when 15 Congressmen 
withdrew their support and the Gov-
ernment has come down. 

It is not a question of the Congress 
or the Opposition party. We have 
to run this Constitution and democra-
Cy in this country, not only at thp. 
Centre but even in the ,States, and 
after the taking over by the Presi-
dent. we are responsible. Let us 
apply our mind from that angle. I 
am trying to analyse it from that 
angle without apportioning blame at 
the present juncture becaUSe it will 

'not lead us anywhere. 
Therefore, a new situation has been 

created. In such an atmosphere. I 
feel, in a small State like Kerala all 
these riyidities have been there. We 
'know it from our own experience that 
political rigidity is there. Beeause 
that rigidity is there there is no possi-
bility of a stable government emerg-
lng, a sta·ble government within the 
parliamentary framework, where 
there is give and take and some un-
derstanding 1s possible. In such a 

'situation, is it not our duty, this .0-
vereign Parliament, to apply our 
mind, after 17 years of this experi-
ment, as to what we should do about 
'it? 

We. in this country, during thesc 
17 years, particularly since we adopt-
ed the national plan, whatever may 
'be the difl'erences, let us admit, ex-
cluding the Swatantra Party, have 
accepted it as a national programme. 
If you analyse the manifestos of 
difl'erent parties including the major 
parties in Kerala-the Congress arll! 
the Communists--I have analY3ed 
their manifestos last time and this 
'time there would not be any difference 
except that there may be a little em-
'phasis on some aspects-it will be the 
same. From their publiJhed docu-

ments, ,both of the left as well as of 
the right, the character of the present 
ClIIlgresa Government, according to, 
them, ia a national bourgeol. charac-
ter where a democratic revolution is 
to be completed. There ia no ques-
tion of a clau government at the pre-
sent juncture. Both the parties admit 
it. .y haVe gone through their pub-
lished and unpublished documents. 

In such a situation, what solution ill 
there for Kerala. Inevitably, when 
there is a constitutional breakdown 
the President and this Parliament haa 
got to accept the responsibility. Is it 
possible--there are s,:!veral solutions-
in a small State, as I have described. 
with this composition, both social and 
political, to run that State in a simple 
manner and implement the national 
plan? What happens to the voters, I 
ask the Communist and Congress re-
presentatives Of Kerala? Are they 
not responsible to the people? Who 
suffers in this party strife in Kerala? 
The people, the common men in 
Kerala are suffering. Sbri Warior said 
that his is an enlightened State. Cer-
tainly. in education they are Vf!rY 
much advanced. When I went on a 
visit to that State during the period 
of criSis I was surprised to find that 
the railway porter at the station 
where I got down was more engrossed 
in reading a newspaper rather than 
looking after his custom. There ia 
general advancement not only in 
education but also in culture and other 
aspects of life. It is a much advanced 
society. Do we think that tbis small 
State is not viable and therefore it 
must join either with Madras or with 
Mysore? 

Sbrl Namblar: No possibility. 

Ibrl Kha4lIkar: If you suggest that 
solution the Communists and Concrell 
will both join hands-I am not lUre 
about Swatantra bebause they are a 
difl'erent eategory altogether in this 
country. Why I call It a difl'erent 
c&tell'Ory Is that they are the only 
people who have chal1enled the basis 
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of our plan, no other party has 
challenged. 

Shrl Alvares (Panjim).: Why are 
JOu provoking the Swatantra Party? 

8hr1 KhadUbr: I am not provok-
m. it. Acharya Ranga is the'l'e to 
look after himself and his party. But 
that is the only party in this country 
which has challenged the basis of the 
Plan, no other party has challenged it, 
-there might be eglOcentric persons 
like Dr. Lohia, but they are a misfit 
in any party. So from a party point 
of view. even in a situation .... 

An Bon. Member: Dr. Lohh is not 
here. 

Shorl KhadUkar: So in such a 
situation if they merge with any State 
they will create problem in Mysore 
as well as in Madras. Mysore and 
Madras in a joint mf'morandum will 
_ay. for heaven's sake we do not want 
Xerala. This is just possible. Then 
what is the solution? 

Shrl Koya: When we get a great 
leader like Mr. Khadilkar we can join 
MabaTashtra! 

Shrl Ballllkar: We wiII wel-
come you. In such a situation. I am 
a"pealing to this Hou!II!. we have 
adopted a Constitution. When we 
adopted that Constitution. let WI 
admit verv plainly that the maior 
thouJlht behind the Constitution was 
" traditional. liberal. classical. demo-
eratic thoultht. And there was an 
_Uemot to frame R super-structure In 
fbl.'I country, not so Jnuch takinll: Into 
consideration the backj!l'ound like 
caste and class syStems ot" this coun-
try. and we adonted R Constitution. 
But to mv mind this Constitution. this 
classical tV1pe of democracv Or oarlla-
.,.,entaTy democ"acv .... 

8hrl P. Venkatasubb,l.b (Adonn~ 
What is that classical? 

81rr1 KJiadUkar: Yes. classical 
type. If we try to lmttatt: Brl1alJ!, 

where one party comes into power 
and anothe'l' party's busineSs is just to 
attack them, whatever it is, good or 
bad, never try to understand and co-
operate with them, is that the type 
of democracy to follow in this coun-
try whiCh is in a state of develop-
ment? There is a general ethos, of 
progress and advancement in thiJI 
country. And in such an atm08-
"he'l'e .... 

Shrl KRahl Ram Gupta (Alwar): 
In U. K. they co-operate with the rul-
ing party. 

8hr! Khad!lkar: In such an atmos-
phere. would it be rigRt to say, unless 
we think of some modification, because 
as J said ..... . 

Sbrl Alvares (Panjim): One party. 

Sbrl Khadilkar: I am coming to 
that. 

Shr! Alvare!!: You are grav!tatl~ 
towards that theo'ry. 

Sbr! Khadilkar: I want to utilise 
the opportunity, and you apply your 
mind, and let the HOuse also apply its 
mind . It is one party, 

Shrl Nambiar: Same in Kerala. 

Shri Kbadilkar: Recently there _. 
an article in the Poli~1l1 QUGrterlJl-
1. had quoted it once on the floor of 
the !louse--llI1d there 1he writer 11. .. 
analysed what happened in Britain. 
But for two shO'rt periods and one full 
periOd of Labour rule, practically o~e 
party is ruling in Britain. In this 
country-you may not like it-who is 
ruling this country? The Congress 
Party, with a Plan as its programme, 
is ruling this country; It may not be 
accepted by Acharya Ranga. But all 
other parties admit that at the pre-
sent stage of development, If ~e want 
to make an advance on the mmlmum 
basis we must try to secure eo-
oper~tion. If we applY our mind in 
this direction I would SUggest that the 
UrnI' ball come when we have to think 
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of t.hia seriously. If yOU see, wher-
ever these experiments were made 
they are not successful. A two-party 
S)'Stem can work on the basis of cer-
18iD minimum where adjustment or 
Il.gw adjustment is possible. In our 
COU&1try, ·because of the economic, 
social and other backwardness it fa 
not possible to move with that slow 
~. We want to advance fast. And 
to advance fast a certain broad sanc-
tion of parties of similar nature is 
neceSsary. Parties which accept the 
basic minimum of a programme, they 
will have to come together and form a 
goVerilment. 

'Sbri Warlor: What is the content 
of his speech? 

Mr. Chairman: He will explain it. 

Shri Khalll!kar: For insta~ce, I 
feel that within a democratic frame-
~rk as we have adopted, at the pre-
sent juncture we sit on this side and 
the opposition has a supreme irres-
pObaibility to criticise the Govern-

ment. whether right or wront'i aad 
they haVe the privile,e. 

IhrI )(0,.: You IiIIve .. Irres· 
ponsibility of suppoI"tiq the Conereas. 

S .... S. aI. ....... (JCanplD'}: 
Remember, you have~' witJr 
the Oppoeition for ~ time. 

SIIri KWUJca.~ Therefore, UIIr' 
suggestion is, tbHI. I am coming to the 
main question. 

Mr. ChalrmaD: Look at the thne., 

ShrI ~r: I wID ~ • 
little more time. 

Mr. CbaJ.rman: In that case, he 
might continUe his speech tomorrow. 

17.01 bra. 

The Lok Sobha then adjOumed fllr 
Eleven of the Clock on Wedtaead4l1. 
September 23, 1964/ A.nnna I, 1886 

(Sob) 
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